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In this anliaticn the prEsent petitioner h a s 

chllenged the orders dt. 29.3.1989 whereby his services 
I 

re sought to be terrrin.ated.as  SaltInspector. Heard Jr. 

dI.P. Shah 	 the icarned counsel for the 

::ctitioner.anci- rcopendonto rc.&ae-ctivy. cccrding to Pr. 

:..Shah, the lea::- d counsel for the ne itioner in terms 
/ 

ci the order he/was already selected and there wes 	- 

cr1' ation ofunderpoing selection procedure by arYacarinjthe 

o::a: ncti.c and passin the salie. Ve have heard Jr. IZ.h. Shah 

at cc1r:df'rrble length. Thrir1cj his suhmision, it is conceded 
IZ L 	 - 

that the petitioner 	amreare 	the selection test 

thrice but he has failed in the test. hnvinç regard to the 
--r--- 

special facts anc crrcur:st.ances os tars case,, fc admitting 

the anlrcation and,  qL any lnLerlr reirer, it is foun - 
to issue notices to the respondents. Issue notices to the 

respondents to show cause why the arplic tion should not be 

admitted and interir relief should not be granted as prayed 

v 	 or. The resuondents are directed to file the renly within 

15 days from the dnte od receipt of tho notice. The case be 

posted on 4.5.1989 for admission and interim relief. Direct 

to rosrondent 111 c. 2. xwcA 
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In this apolicatioflLthe petitioner under Section 

19 ot the Administrative Tribunals Act, 1985 has chal engec 

the order dated 29.3.1989 which according to the 

petitioner tbas receivee on 3.4I.1989. It is a11ed 
ly 

that the respondents are likely to relieve him tomorrow 

j evening. Mr.i.K. Shah the learned cøunsel icr the 

oetitioner has invitea our attention to the siuiLariy 

situated emoloyee namely Mr.i.3. Sanyasi Rao,whOSe 

services \rere also terminated by respondent authorities 

and he has been protected by the interim orders nasoed 

by Hyderabad bench of the Tribunal in cc/246/89 on 

29.3.1989. 

Mr,7.11. Thakkar has ti].ed the reoly and the 

objections against the aplication 0 	t- interim 

relief. They are taken on record. According to 

11r. .I1. Thakkar the petitioner has been given three 

chances for passing the Selection examination and 

having failed at the test, the orders of terminatica 
\ 

haheen passed. He also aeed reference to Some 

decisionS rendered by Prinóiole Bench / which otcource 

dealt with the merits os the case. 

In view at the ooints raised in the application 

in our OpinlOfl they deserve consideration. Accordingly 

the ae -.lication is admitted. Having regard to the 

facts and circumstances of the case, includ mc: t a 

fact that similarly situated candidate namejy 

Mr..3. Sanyasi Rao, has been protected by t1 	dcroou 
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Bench, We do not want to take a different stand, and, 

accordingly at this stage we gavohc order that the 

operation of the imougned, order dated 29.3.1989 issued 

by The Deputy Salt Cornrissioner, Ahmedabad, le b 

till fur±her order. 	 J2. 

• 

Direct sei:vice to respondent il4o. 2 ma 	permitted. 

In view of the fact that the respondents have 

already ti].ed their reply they have 1y'dved 

the notice. However, the resoondents are at liberiy 

to tile y  additional reply, it any. 

D.K. Chakravoty,  )  
Administrative Merrer 	 Judic 	iiember 
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